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The Minister of BebMlltatloa and 
Minorit7 Affairs (Sbri Mehr Chand 
Khanna): (a) The number of J?O· 
perties sold is about ll lakhs. Sale 
deeds have been issued in a number 
of cases, but they still remain to be 
issued in others. Step.; are being 
taken to expedite the process so that 
the remaining sale deeds are issued as 
soon as practicable. 

(b) The question of payment of 
interest does not arise because pru-
visional possession has been given in 
most cases and no rent is charged by 
Government after spN'ifled dates. 

Trade Talks with Ceylon GoTemment 

•tMl. Sbrt Achar: Will the Minister 
of Commerce aDd lnclastr1 be pleased 
to atate: 

(a) whether it is proposed to open 
talks with Ceylon Government for the 
purpose of coming to an agreement to 
regulate tnde between b1dia and that 
country; and 

(b) whether Ceylon Government 
has proposed to lend a delegation to 
India for the said purpose and if so, 
when it is coming over here? 

Tbe M.llll.ter of Commerce Uihri 
ltuaaco>: (a) and (b). An invitation 
has recenUy been extended to thC' 
Government of Ceylon to send a dele-
gation to India in September llMH to 
di&euss matters relating to Indo-
~Jon trade. It is not known yet as 
to when the proposed delepttor. will 
tome. 

Sm.all Seale lltduute. 
•1•. 8brt Pmmoose: Will th" 

?tllnfJtcr of COllUIHll'Ce an4 lndu!lhy bf' 
pleased to state: 

(a) whether t\ is a fact that the 
amall scale manu.facturers who detiire 
to set up small scale industrial uniti; 
and obtain loan from Government Ob 
instalment basis are asked to buy 
machinery from .-rticular firm~ only; 

Cb) whether it is abo a fact that 
these llrms ch,.reo:· much hlfher rates 
than the N>mJM>titive prevailing rates 
in the market; 

( c) whether it is alao a fact that a 
Jaree number of manufactul'erl could 

not avail of thi: fac:lity du~ IJ th~ 
abcve policy; and 

(d) if so, whether Government pro-
pose to remove this condition for tile 
purpose of granting loans to the small 
scale manufacturers? 

The Minister of Industry ( 8hrl 
Ma11ubhai Shah): (a). No loans 
are given by t.he Government of fnd1a 
directly to small units for purchase of 
ma.chinl:'ry. Prei;umably the hon. 
Member is referring to the scht-me 
under which the National Small In-
dustries Corporation supplies machi-
nery on Hire Purchase basis to small 
scale unit.s. Und<•r this schente, the 
applicants have t.o furnish full speci-
llcations And Ont• set of quotationr. 
received by them from l!upptien. The 
National Small Industries Corporation 
calls for quotations from the suppliers 
indicate« by the applicant, an4 if the 
suppliers are only Agents or lltippeh, 
the Corporation takes the a4ditional 
precaution of invitin1 quotations from 
thf' Manufactureon to ensure that the 
prices quoted b)' the Aientajllaippers 
are reuonable. The quetatiea• thus 
received an· 11ent to tht> applicants 
tor selection and orders are plart>d 
only accordin1 to the ~el<.>ctiDn madl" 
by the applicant1. 

(bJ Doe. not arilf'. 
( c) Thl" number of applic1tien1 for 

supply of machinf'ry by thf' National 
Small Industries CorporatiDn under 
Its HirP Purc)'aae &-h~" is v<·r~ 
much on the mcreasl". viz. aa •111111~1. 

appli<"lltioru for 881 machines valul'd 
at Rs. 165·1.1 Jakhs accepted in 1956-
57, appllcatiom1 for 2000 mKhml"11 
valut.'d at R~ 972.28 lakhs were a<" 
('t"pt1•d in 1960-61. 

( d ) Ooe1 not arise. 

Votl"I' Rll'hll to Goan• ...,...,. l1t 
llMUa 

~ .... { S•l'f 11raJ RaJ filf ... : 
. 1•r1 1 ...... Awuttll: 

Will the Prime llllmter be plHlt>d 
to state: 

(I) 'Whrtber t~ Government of 
India are thinkln1 to 1rant votinl 
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rights to the Goans residing in the 
Indian territories; and 

(b) if not, whether in view of our 
declared policy about Goo having al-
ways remained a part of India, Gov-
ernm! !'It would grant voting rights for 
the next General Elections to the 
Goan5 Jiving in India? 

The Deputy Minister of External 
Affair-; CShrlmati Lakshmi Menon): 
( 11 J All Goans whc; had their domicile 
in India and had been ordinarily resi-
drnt in India for not less than five 
.v1•ars im•;1;•.,.:. '.l':y before 26th 
January, 1950, are l'ligible, if they 
ari· othcrwisf' qualifh-d, for wgistra-
tion as voters. This has been tnad" 
clt·ar by the EJ~tion C''•mmi,siO!l to 
the Chief Electoral Officer,; of all 
Stutes and Union Tl·rritori• In otht·r 
1:asl's tht•y should havt· taken out 
naturalisation n•rtificates under thl' 
Citizen~hip Act. 

(b) In Gov1.•rnnwnt's view most 
Goan~. resident in India. would, under 
th1•s1· instructions. enjoy voting rights. 
No special measure' arr. th1·rdorc. 
ne<'f'S~ary. 

Import of Non-t'errou'i Mdals 

"1H9. Shrl D. C. Sharma: Will tht· 
Minister of Commerce and Jndastry 
b1• plea~ed to stall': 

Cal whetht•r tlw U.S. Govl'rnmcnt 
has approved a loan of S 20 million to 
India for the import of non-ferrous 
metals which are at present in short 
supp'y in this country; 

( h l if so, the main terms and con-
dition~ of the loan: und 

Cd thl' purposes for whieh 
metals will be utilised? 

these 

Tbe Mbalster of lndastry ( Sbrl 
Muna MW Slaab > : (a) to ( c). The 
aeret•ment has not yet been sijjn{d. A 
copy thereof. when aiined, will be 
Pl•C'ea in tht· Library of the Parlia-
ment as u~ual by the Fir.an~ Minis· 
try. 

Visit of Indian Otllciala to Baraboti 

•lilt f Dr. !tam Sal»bq Siqh: · L Sbrl Arjan Slnl'h Bbadaaria: 

Will the Prime Minister be pleased 
to state: 

(a) whether a party of revenue offi-
cials from India visit&d Barahoti; 

( b) if so, how long did they stay 
there; and 

le) how did they find the situation 
there? 

The Parliamentary Secretary to the 
Minister of Eiternal Affairs (Shri 
Sadath All Khan): (a) Barahoti is 
lQdian territory end, therefore, e te-
VPnue party ha~ gone· tht>re this year 
also. 

(b) The party is still th<•rt" 

( c) It has not come aC"ro~s anything 
ahnormal. 

Planning Commission 

•1011. Sbrl Barish Chandra Matllur. 
Will the Minister of Planninr be 
pleased to state: 

(a) wheth1tr the Planning Comrnts-
sion examines the various projects and 
schemes individually even after a pro-
vision has be1•n made for these in the 
Plan or Central Ministries and States 
are free to finalise schemes within 
et•ilings approved by the Planning 
Commission; and 

(b) what is the relationship of the 
Planning Commission with various 
Ministries and State Governments and 
the control exercisl'd by it? 

Tile Deputy Mbalalter of Plaaalq 
(Sllrl S. N. Mlabra): (a) Except for 
certain irrigation and power, industry 
and transport projects, Planning Com-
miasion does not usually examine the 
projects and schemes individually after 
they have been approved and includ-
ed in the Plan. 

(b) Plannir11 Commisaion is _an 
advisory body and in the preparation 




